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be paid to it at frequent intervals.
Greater care is being paid for proper
maintenance of track.

A special safety team lias been
constituted in the Railway Board to
carry out field checks. The trend of
accidents is being constantly revie
wed by the Railway Board and
remedial measures are being taken.

General Managers have program-
med to make a special safety inspec-
tion of all the trunk routes by
November, 1981.

Joint patrolling of track by armed
RPF staff and engineering staff over
affected sections has been introduced.
Burring of bolts of the fish plates at
vulnerable sections is also being done.

Assistance to Seychelles

2725. SHRI RAMAKRISHNA
MORE ; Will the Ministeti of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether Government of India
have extended assistance to Seychel-
les, the specific projects for which
the assistance has been envisaged ;

(b) whether the details relating
to this assistance have been finalized ;
and

(c) if so, the details thereof ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) (a) to (c).
Yes. Sir.

Government has extended assis-
tance to Seychelles both under the
Indian Technical and Economic

Cooperation (ITEC) Programme and
in the form of a Government credit.

Indian assistance to Seychelles has
So far consisted of'the following : -
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(i) A gift of galvanised corrugated
sheets worth Rs. 5 lakhs (1979) ;
AR R A mJ.

(i) Deputation of experts fsince
1979);

ui
(ii4) <Conduct'of a study for the

improvement of fisheries and sericul-
ture in Seychelles (1980) ;

(iv) Offer of scholarships in
various subjects (I 981) ;

(v) Extension of Government
credit of Rs. 2.5 crores for the pur-
chase of equipment and material for
a low-cost housing project in Sey-
chelles (1981) ;

(vi)  Announcement of a gift oftwo
Chetak helicopters (1981).

Manufacture of misbranded and
Imitated popular drugs
2726. SHRI RAM VILAS PAS-
VAN ;
.SHRI RAJINATH SONKAR
SHASTRI :

SHRI RASHEED MASOOD:

Will the Minister of HEALTH
AND FAMILY WELFAR be
pleased to state : v

(a) whether  Government are
aware of tJie large scale manufacture '
and sale of misbranded and imitated
wide range of popular drugs in the
country ;

(a) if so, details thereof ; and

©) measures taken by Govern-
ment to “ucate the people regard-
ing tlie manufacture and sale of such'
drugs as also to review the existing
Act with a view to plug the loop-
holes which give immunity to the
manufacturers of such drugs?
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M"liS"ER OF STAgrfe.
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (W U
NIHAR "~RANJAN ' tASAftkv A
(a) and (b) : Reports have been'
received that certain manufactureri
of drugs in Haryana an(J UJRv »I0 ;
marketing drugs’, wludi
immitations of i"fast
and such preparations often bear
names which are closely similar *
some'Well 4“nown products/*'Thesi
imitation products do not"ton<ili**/
the ingredients in prophylactic or

ther”*utic. quantities. ,X||Q-|Uten*
tion of the Drugs Contrter”®
Haryana' was drawn a™\"vr

The Stale Drug Cdntr*lipt; A
yana has inforrned that he ha?v witj|[;.
drawn permission granted to manu-
facture such products to five firms
and the “manufacturers have " 'be”";
warned that le”] action ivotoid lie"
taken if they were found manufac-
turing products closely imitating well
known drugs.

(c) Adequate proVision “exists
under the Drugs and Cosmbtics Act
(Clause A of Section 17) H'r‘iakfiikg'
action againit misbranded "kUd"athic
drugs. AThe’Drugs -and“Cosmetics
Act will be amended in’ due bourse
to inchide also)a definition =for the
term misbranded Ayurvedic drug
and penalties for offences jfelaf™js
to manufacture and'/sale of inisbn”,:"
ded AyutvMtc *drugs wdiild be pro-
vided.
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Abolitipn of brand nanes' of Drugs *
cu.t L/t il
1JzT.a SHRI INDRAJIT OUFIAN
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state ¢

(a) whether Government had
issued jui ord” for ~.bolitioa ofbrand

nam” of certain drugs by August 1, '
1981;

(ty’\ if 8o, whether this *ordel' Has
been implenmted 'by the drug obm-
panies; ° ¢

3.1981 192

I
the details thereof;
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if so,
and

(d)

if nbU .action has” been
tak( '

Ob”iMiint 7 '

ivlK /*

IUE STATE, IN
THE ministry V OF" "H"ALI
AND FAMILY WELFARE (SHRI
NIHAI*".RANJAN.JLASKAR) : (a)

.W W M*stry ,:of Health
andjFlo"%?.,W"far;e had issued a”.
Ndtiification oh 17-1-81which ,lay”,
down inter-alia that Drugs contain-
ing any of,thje fpllowing as single
actl*cf lij~edient .s"M marketed..,
onlv'*ith kih”~ic names and not with
braniJ ‘plam™: *

e .

1. Analgin

Aspirin and its salts
Chlorpromazine and its salts
4. Ferrous Sulphate.

Pipenizine and its salts.

'i lie said Notification also lays
down that preparations containing
any i1~ drug”ppfoved une’er Rule
30(A9 69(B)"or ‘73(B) of the 'Drug™ *
and'tiosmetics Rules shall be marke-
ted ui*l*jilstteric names only and the "
licensing authority can impose the
conflRion ithat.*rsuch preparations.
shouildkibe.>4narketed under generic
names only.

Three iicompaniesviz. » M”si
Hoechst Pharmaceutical Ltd.,
Bom"y,,. Cynamid. India Ltd. and
M/ATOmW i* Ltdy hkve filed Writ
Petitions in'tne 1 " pf Delhi:
clialfih*ng the validity arid the .Vifei
of the above Notification dat”
17-1-1981 of the Ministry of Health
and Family. Wclfare.

vis-a-vis specified preparations marke-
ted tIW mbbye' '“ree *firms in
respect of which mey sought relief."





